- GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
g™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(9)/LA—2016/c0n52law/ 123 B/ Dated 21 September, 2016
To

The Special Secretary (GAD),
Gencral Administration Department,
Government of NCT of Delhi

2™ |evel, A-Wing,

Delhi Secretariat,

New Delhi.

sub: Gazetie Notification of to the Delhi Tax on Luxuries (Amendment) Act, 2016 (Delhi Act 4 of
2016)

Sir,

please find enclosed herewith two copies of the subject cited notification (English and Hindi
versions) for publishing in the Delhi Gazette (Part-IV)—Extra-Ordinary today itself. Itis requested
that at least 10 Gazette copies of the same may be sent to this Department as soon as received from
the press.

Yours faithfully,

Encl: Asabove . ——
é%ﬂl/“’:&“{_
o

‘(-?/P Mish‘pa,)_,___. i
Addl. Secretary (Law, Justice & L.A.)

No. F.14(9)/LA-2016/ cons2law/ | )) - /3 / Dated 21% September, 2016
Copy, together with the copy of enclosures, forwarded for information and necessary action to:-

1 The Secretary, Government of India, Ministry of Home Affairs, New Delhi-110001 (with 5 copies).

2 The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law & Justice, Legislative
Department (Correction Cell), Shastri Bhawan, New Delhi-110001 (with 2 copies).

The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.

The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.

The Secretary to the Law Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002

The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.

The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.

The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-110054.
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- / (0.P. Mishra)
aj\\ [\A - J‘P Addl. Secretary (Law, Justice & LA.)
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- (TO BE PUBLISHED IN PART —IV OF THE DELHI GAZETTE EATRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(9)/LA-2016/ cons2law/ ) - | 7| Dated 21% September, 2016
NOTIFICATION

NO. F.14(9)/LA-2016/ cons2law/ /] )-]}] -. The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 16" September, 2016
and is hereby published for general information:-

“The Delhi Tax on Luxuries (Amendment) Act, 2016"
(DELHI ACT 04 OF 2016)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 23" August,
2016)

(16" September, 2016]
An Act to further to amend the Delhi Tax on Luxuries Act, 1996

Be it enacted by the Legislative Assembly of National Capital Territory of Delhi in the Sixty
seventh Year of the Republic of India as follows:-

1. Short title, extent and commencement:- (1) This Act may be called the Delhi Tax on
Luxuries (Amendment) Act, 2016.

‘ (2) It shall come into force on such date as the Government may, by notification in
the Official Gazette, appoint.

2. Amendment of Section 2:- In the Delhi Tax on Luxuries Act, 1996, in clause (i), in sub-
clause (iii) for the words “seven hundred fifty” occurring after the words “television and
the like, is” and before the words “rupees per room per day or more”, the words “one
thousand five hundred” shall be substituted.

3. Amendment of Section 8:- In the Delhi Tax on Luxuries Act, 1996, in section 8, in sub-
section (1) at Serial No. 3 in the table for “Rs 750/-“ occurring after the words “Hotel
accommodation with tariff” and before the words “per day per room or more”,

“Rs 1,500/-“ shall be substituted. ]
/’ Ar:i?_w

.P. Mishra)
Addl. Secretary (Law, Justice & L.A.)
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